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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART-LI

(General information relating to legislative & other matters)
Friday 10" December 2004 / 19 Agrahayana 1926 (Saka)

No. 70

Hon’ble Members are hereby informed that notices for Seventeen
resolutions were received by the Assembly Secretariat till the last date of receipt
of Private Members  Resolutions j.e. 3" December 2004. The following three
resolutions have been selected on the basis of balloting. These would be taken up
for discussion on the 17" December 2004

Sl Name of the
No. Member

I Shri Mohan Singh
Bisht

2

Shri Bheesham
Sharma

|98

Shri Tarvinder Singh
Marwah

Text of the resolution

This  House resolves that the MLA
Constituency Development Fund be allowed to
be spent on the unauthorized colonies which
have come up in private land of villages and
these areas be placed in the H category for the
purposes of property tax.”

“This House resolves that the Municipal
Corporation of Delhi be trifurcated for the
benetit of people of Delhi.”

“This  House  resolves  that the
responsibility of maintenance and repair of all
ancient  and ~archaeologically  important
monuments be entrusted to the Archaeology
Department of the Government of Delhi.”

Siddharath Rao
Secretary
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